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3¢ / ORDER

PER DR. MANISH BORAD, ACCOUNTANT MEMBER :

The captioned appeal at the instance of assessee
pertaining the assessment year 2018-19 is directed against the
order dated 05.07.2023 framed by National Faceless Appeal
Centre, Delhi passed u/s.250 of the Income Tax Act, 1961 ( in
short ‘the Act) which inturn is arising out of the Assessment
order dated 14.04.2021 passed u/s.143(3) r.w.s.143(3A) & 143
(3B) of the Act.

2. On the last date of hearing, i.e. on 20.02.2025 none
present for the assessee. Therefore, notice was issued through
e-mail mentioned in Form No.36 fixing the date of hearing for
18.03.2025. Today again when the case was called for none

appeared on behalf of the assessee. We therefore proceed to
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adjudicate the appeal with the able assistance from the

Departmental Representative and available record.

3. Perusal of the grounds of appeal indicate that the sole
grievance of the assessee is against the disallowance of
commission expenses of Rs.10,54,934 /- made by the Assessing

Officer invoking section 69C of the Act.

4. We have heard the ld. Departmental Representative and
perused the record placed before us. We observe that the
assessee filed the appeal before 1d.CIT(A) against the
disallowance of commission expenses of Rs.10,54,934 /-. It was
claimed by the assessee that the alleged sum is towards acting
as an Agent between the transportation service provider and
the person in requirement of transportation service for
movement of goods, thereby using the goods carried for
transportation service provider and paying vehicle hiring
charges to them. However, when the 1d.CIT(A) issued notice of
hearing, there was no representation except for the statement of
facts which narrates the purpose of commission expenses. No
other evidence was filed and 1d.CIT(A) has dismissed the appeal
observing that assessee is not interested in pursuing the
appeal. However, we notice that assessee had furnished certain
details during the course of assessment proceedings but the
same seems to have not been considered in entirety by the
Assessing Officer. Considering the facts and circumstances of
the case and the absence of relevant documentary evidence in
support of the alleged claim of commission expenses, we deem
it proper to restore the issue back to the file of 1d.CIT(A) before
whom the assessee shall file necessary evidence to prove the

genuineness of the alleged commission expenses. Ld.CIT(A)
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may call for remand report from the Assessing Officer and then
decide the case in accordance with law after allowing
reasonable opportunity of being heard to the assessee.
Assessee is directed to remain vigilant and not to take
unnecessary adjournment unless otherwise required, failing
which, the 1d.CIT(A) is free to proceed as per the law. Assessee
is further directed to provide proper email id and phone
number to the department for receiving notices of hearing
through ITBA portal. Effective grounds of appeal raised by the

assessee are allowed for statistical purposes.

5. In the result, the appeal of the assessee is allowed for

statistical purposes.

Order pronounced on this 21st day of March, 2025.
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